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O.A.1,  TO.449 OF 2003 

	

Cuttack, this the 	4th day of October, 2004 

HON'BLE SHPJ B.N.SOM, VICE-CHAIRMAN 
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11 /- flUp 'nouunurv, ageu a[)OUL X/ years SOT! O uranan Lrianura LflOLtunUrv 

resident of village; PO/PS-Chota Muri, Dist.Ranchi. Jharkhand. now working 
as Commission Bearer, in Catering Unit of Pun under Assistant Commercial 
Manager, East Coast Railway (previously SE.Raiiway), Khurda Road 
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3) Ser'12r Cornn-iercia! Manager S E 	14  Strapu Roaa 9" Fino 
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I p 	 _ 	' 	 i 	-. i Assistant Corn !ltickh Manager Catg ), 	_Raiay, it lieinu 
Floor. Koikata 1 

5 Di,imaI Rai1va Maianer Fast Coast Raiha Khurda Road 

6) Sr.Divisional Personnel Officer, East Coast Railway, Khurda Road. 
7 Sr D111oric1  Commercial Manager Fast (nt  Ra'l'\a\ Kh L'rda  Read 
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1. 	Shr Anup Ulioudnury, now worktn as Coiiiui1 ssion Bearer in Catenm 

Unit of Pun under Assistant Commercial ManageL East Coast Railway 

(previously S.E.Railwav),Firda Road. has filed this Original Application. 

being aggreve 	he 	an ergy o t 	of he Respon
idt 	 th 	 par  

Raiways. 	

det- 

particularly Respondent No5, n not hnaiiiing  the result of' the 

screenjng test held on 14.11 .2000 and 15.11 .2000 pursuant to the letter dated 

1.11 
 

A. 	 issued by ResDondent No.6 in the matter of appoIntment of the 

applicant to a Group D category post in implementation of the Railway Board's 
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2. 	The case of the applicant is that he was appointed as Commission Be,-, 

in the Catering Unit of Puri. on iá .1986. in the combined seniority list 

position is at Serial No.100. On 22.6.1978 a decision was taken by the Raiiwa 

Hoard for absorption of Commission Bearers in regular Uroup D post 
ifl the 

Catering Department. It was in November 2000 that the Railway Board issued 

Instruction not to make any recruitment through any channel in Group D 

category in the Catering Department as the vacancies in this category wo 

only be filled up through scrccnjng/absorpj .f Commission Bearers. As 

follow up to that, the appicant was asked to appear !n the creen1ng lest on 

14.11.2000 or 15.11.2000. But suice then he has been waiting frr the results. 

He had met the concerned officers several times and had submitted 



representations in this regard. hut without any result. In the meanwhile, the 

results 	of the 	Screening Test of Commission Bearers of headquarters at 

C.P.O.:, Calcutta, Kharagpur Catering Unit, and Bilaspur  Catering Uiit, who 
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respectively have been absorbed in Group D posts in the scale of Rs.2550- 
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already been empanelied and have received appointment and have enjoyed the 
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post within a stipulated time frame and to direct Respondent Nos. 2 to 4 

transfer the relative personai documents concerning the nnhcn1 4r fin 

action for appointing the applicant to Group F' po 

S 	The Respondents in their counter admitting the facts of the case ha\e 
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;outh Eastern Railway to Khurda Road Division, the records were not available 
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2003, effective steps could be taken to collect the documents and prepare the 

results of the tests. 

We have heard the learned counsel for the parties and have perused the 

records placed befOre us 
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Screening i'ests held on 14.11 .2000 and 15.11 .2000 were under preparation. 

We had. therefore, given a direction to the Respondents to publish the results of 

the Screening Tests within a period of 30 days from the date of receipt of that 

order and also drectcd them to proceed with dc mp m 1eentation ot the results 

of the Screening Tests by way of giving appointment to the successful 

of the 

	

ur order. the Respondents, by ifing a copy dat 	ucanidePant to o  

office order dated 20.9.2004 apprised the 	n Tribual that they had p ublishcd Uc 

panel ot Commission Bearers/Vendors who had been screened on 14" and l 

November 2000 and the Supplementary Screening Test held on 24.1 .2001. 

Further on 4.10.2004 the Respondents disclosed, that they had published the 

4 .1:i o 
rcuit lii lUll I'..)! dii uc t iluluti 	uuiIcl tn. c-1 OUt ut tkfliil o'' apticctleu !LL 

t1 	Sciccmr Tcs arct . caldldatcs tcmalvcd absctit Tlic\ 1ia' c also s'brvttcd 

trlat t'e 	ClL dcL d1ed ir ihtee prses \ "h'c'I O. LJMU'd4eS "'dc 

empanelied and 26 were not empanelied. By giving a break-up of those not 
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retired. I had expired, and 3 were absent and those 26 could not be empanelled. 
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under the erstwhile South Eastern Railway regarding delay in publication of the 
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from the date of communication of the order. When this matter was brought in 
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7. 	From the above discussion, it is clear that the Respondents have 

completed the empanelment of all the eligible Commission Bearers and have 

taken action for their appointment following the prescribed procedure in this 
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to a Group D post, nothing survives in this O.A. fbr f!irther ad: 
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